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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 141/2025/EZ

Anil Kumar Arya
...Applicant

- Versus-

State of West Bengal

AEFORE THE NOTARY PusliC -..Respondent(s)

GOVT, OF INDIA

7" AFFIDAVIT ON BEHALF OF RESPONDENT NO. 8, THE DISTRICT

G MAGISTRATE, NORTH-24 PARGANAS

I, Sri Shashank Sethi, son of Anil Kumar, aged about 42 years, by faith-Hindu, by
occupation- Government Service, now posted as District Magistrate, North 24
Parganas, District- North 24 Parganas, Pin-700124, do hereby solemnly verify and
say as follows: -

1. That I am the District Magistrate, North 24 Parganas and here'n being the
instant respondent no. 8, 1 have made myself acquainted with the facts and

circumstances of this case and competent to aflirm this aflidavit.

2. That the present affidavit is being affirmed in compliance with the solemn
order dated 22.08.2025 of the Hon'ble Tribunal in the present matter wherein inter-
alia it was directed that “We direct the Registry that copy of the relevant documents
be served upon the Respondents who shall file their affidavit, within four weeks.” and
vide solemn orders dated 03.11.2025 and 24.11.2025, the Hon'ble Tribunal was
gracious enough, on prayer on behalfl of the respondents, to grant extensions ol lime

for filing such allidavit and /or responses.
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3. That the instant Original Application has been filed, as documented in the
solemn order dated 22.08.2025, by one Anil Kumar Arya, an Advocate, against
Susanta Dey, Sumanta Dey and Sunita Mondal alleging that they have started filling
up pond at Dag No.2242, J.N. No.2, Mouza - Gopalpur, Block Rajarhat, P.S. -
Narayanpur, District - North-24 Parganas for constructing 6’ feet wide road over the
said pond illegally and unlawfully. The Applicant’s client approached all the local
bodies since last one year but no effective steps have been taken to restrain the illegal

filling of waterbody.

4, That consequently, a joint field inspection was caused to be conducted along
with the concerned Assistant Engineer and Survlc;;or of the Bidhannagar Municipal
Corporation and the concerned Revenue Inspectors under the B.L.&L.R.O., Rajarhat
on 28.11.2025 and the concerned Revenue Inspectors submitted their report before
the B.L.&L.R.O., Rajarhat on 11.12.2025 and the same was forwarded by the said
B.L.&L.R.O. to the Senior Law Officer, Bidhannagar Municipal Corporation vide his
office memo no. 1266/BLLRO/RHT/2025 Dated 11.12.2025 with a copy to the
District Magistrate and District Land and Land Reforms Officer, North-24

&le'rea.l'ter, the B.L.&L.R.O., Rajarhat vide his Office Memo No.
RO/RHT/2025 Dated 16.12.2025 did communicate that under his
ow cause notice Under Section 4(3.[5] of the W.B.L.R. Act, 1955 has
ide his office Memo No. 1278 /BL&LRO/RHT /2025 Dated 15.12.2025

: & : “Ane ﬂ'z:‘-d.r‘"r:!ﬂ ﬁf -'"',
orded raiyats of the cofrf:rgcd Eii‘.-h Are {5‘ el Mhh’:’ﬁ- Ff

6. That the main outcome’ of the enquiry report, as rececived, is arrayed
hereunder:

i| That the recorded status of the subject Plot is placed hereunder in a tabular

format:
Mouza with |L.R. Plot | Recorded Recorded | Recorded | Classification
J-L- Nﬂ'. Nﬂ. Rﬂi}'ﬂt Shﬂm / G-E are U‘f l‘hl: in

(L.R. the Raiyat | Raiyat | computerized
Gopalpur 2242 Kalipada e
(J.L. No. 02) Ghosh,

Son of




Lalit
Mohan
Ghosh
(739/1)

Sunita D.1667 0.0500
Mondal, Son
of
Taraknath

(4959

Sushanta 0.1666 0.05
Dey,

Son of

Soumen

Nath Dey
(4960

f————

Sumita 0.1668 0.05
Ghosh,

Wife of Kajal

[4961)

Sumanta 0.1667 0.05
Dey, Son of
Soumendra

(4962)

Total Area of the Plot

that the total quantum of 0.30 Acre of the subject Ia

iii) That as per the concerned Revenue Inspect
(L.R. Khatian No. 4961) is deccased.
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v} That during enquiry, 0.15 Acre out of the total quantum of (.30 Acre of the
subject plot was found existing as a ‘Pukur’ (Water-body).

v] That land use of the rest 0.15 Acre of the subject plot was found altered from

the recorded classification,

vi) That 0.15 Acre of altered portion of the subject plot of land is being occupied
by the raiyats by way of construction of residential houses including one under-

construction building.

vii) That during enquiry the present raiyats failed to produce any certificate of
conversion to show that the alteration of land use by them had any statutory or

procedural backing or basis.

i That in consequence of such prima-facie finding of unauthorized alteration of
land use from the existing recorded classification of the subject plot of land, the
B.L.&L.R.O., Rajarhat issued the said notice Under Section 4C (5) of the W.B.L.R.
Act, 1955 vide his office Memo No. 1278 /BL&LRO/RHT/2025 Dated 15.12.2025
with a direction to the concerned raivats, either to show conversion certificate issued

by the competent authority or to restore the land to its recorded classification.

a. That in response to the above stated notice Under Section 4C (5) of the
W.B.L.R. Act, 1955, 1ssued by the B.L.&L.R.0O., Rajarhat, one Smt. Bulu Ghosh, Amit
Kumar Ghosh, Sumit Kumar Ghosh and Arpita Ghosh filed their reply dated
22.12.2025 on behall Kalipada Ghoesh, Son of Lalit Mohan Ghosh bearing L.R.
Khatian No. 739/ 1, claiming the recorded raiyal as deceased since 16.11.2022 as
also claimed themselves to be wife, elder son, younger son and daughter respectively
of the deceased. No other reply in respect of the other raiyats have been received. The
report submitted by the B.L.&L.R.O., Rajarhat along with annexures, notice issued
under Section 4C of the W.B.L.R. Act, 1955 and reply filed on behalf of recorded
raiyal_Kalipada Ghosh are annexed herewith and marked as ‘Annexure-R/1
QII..H"?
M A

< 1S
Br"]:bﬂﬁh maln points of the reply, as claimed, are enumerated hereunder in a

E’_—_’"L ]
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1} That the subject Plot of land was purchased by the deceased between the year
1981 and 1983,

u} That since then the deceased and his successors are in continuous and

undisputed possession of the same for more than 40 years,

iiij That prior to their purchase, the subject plot of land was "DANGA" lying on
the north side of the existing Pond, and this has been also clearly mentioned in their
Registered deed of purchase. Thereby, as claimed, neither Lt. Sri Kalipada Ghosh nor
any of his claimed family members have ever undertaken any artificial filling or earth-
filling activities on their purchased property,

iv) That in addition to their mentioned purchase deed they also brought into their
reply a mention of existence of an old electrical post, in order to consolidate their
claim that their purchased portion of the subject plot of land had long been remained
as "DANGA" land.

v) That a mass petition has also been annexed with their reply, wherein,

purportedly several inhabitants of the locality have supported their claim.

10.  That from above stated submissions, it is clear that the claimed successors of
the deceased raiyat Kalipada Ghosh have tried to raise a point that actual land use
of their purchased portion of the subject plot of land had changed since long when
Section 4(C) of the W.B.L.R. Act, 1955 did not come into force and thereby their
portion of alteration of land use would not come under the mischiel of the said

Section of the said Act,

11, That it is pertinent to mention here that 24.3.86 is the date of publication in
the official gazette of the West Bengal Land Reforms (Amendment] Act, 1981 by dint
of which Section 4(C) of W.B.L.R. Act, 1955 was enforced, which regulates provisions

6 of the W.B.L.R. Manual postulates discretion before the

to decide in a separate proceeding, whether land use of nny

nd did change prior lo coming into force of Section 4(C} of

G e diae
?“'#5:‘:?25 )
—

12
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W.B.L.R. Act, 1955 under the West Bengal Land Reforms (Amendment) Act, 1981 by
way of reasons mentioned thercin and also to decide whether such alteration of land
use remained erroncously not reflected in the present L.R. R-0-R, and in case of such
findings, order for correction of R-0-R to its material mode of use in the field, if so
existed since prior to 24.03.1986.

13.  That no one has filed any reply to the mentioned show cause notice on behalf
of Sunita Mondal (LR Khatian No. 4959), Sushanta Dey (LR Khatian No. 4960),
Sumita Ghosh (LR Khatian No. 4961) and Sumanta Dey (LR Khatian No. 4962,
however, as all the residential houses are on the altered 0.15 Acre portion of the
subject Plot of land and when a representation (dated 22.12.2025) in the form of a
reply on behalf of recorded raiyat Kalipada Ghosh has already been received wherein
claims of long-standing alteration of the land use since 1981 to 1983, have been
raised, statutorily it needs to be adjudicated first by the competent authority under
Rule 166 of the W.B.L.R. Manual, 1981 in order to decide whether as per the claim
submitted in the reply, the land use of the concerned altered 0.15 Acre portion of the
subject plot of land did alter prior to 24.03.1986, the date of publication in the official
gazette of the West Bengal Land Reforms (Amendment) Act, 1981 and as such
whether the disputed alteration of land use would come under the purview of Section
4C of the W.B.L.R. Act, 1955 or would come out as erroneous recording of

classification during the preparation of the concerned R-¢-R.

14. That if in a procceding under Section 166 of the W.B.L.R. Act, 1955 it is
statutorily decided that the matter relates to erroneous recording of classification,
L.R. officials would have to proceed accordingly under the appropriate provisions of
record correction envisaged in the said Act and if it is decided that the matter relates
to unauthorized alteration of land use and illegal filling up of existing water-body,
the plot of land being within the jurisdiction of Bidhannagar Municipal Corporation,
competent authority from the said municipality is statutorily entitled in exercise of
the power conferred under the clause (i} of section 2 of The West Bengal Inland
Fisheries Act, 1984 (Reference notification no. 1748-Fish/C-1/9R-03/2017 Dated,

uly, 2017 of the Department of Fisheries, Aquaculture, Aquatic
b"h 'ng Harbaour), to pm-cucd for restﬂrati-:m, mﬁlﬂvﬁun and

i
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necessary help and assistance 1o the said municipality. Reference notification is
annexed herewith and marked as 'Annexure-R/2".

15.  That, however, a proceeding under Rule 166 of the W.B.L.R, Manual, 1991
being a complex and sensitive one, as requires minute and through examination of
age-old records, documents submitted by the raivats in support of their claim,
consultation with competent Departments dealing with water-body and environment,

would require a reasonable time to conclude even with sincerest diligence.

16. That the deponent shall ever be duty bound to obey any order (s} in the matter
as may deem [it and be passed by the Hon'ble Tribunal,

17.  The statements made in paragraphs 1 to 15 are true to my knowledge based
on information derived from records and the rest are my respectful submissions

before thizs Honble Tribunal,

Prepared in my office Deponent is known tome  _
s [«g(‘ ‘st 1"“{& N ,:iﬁh’.‘iﬁa
Identificd by me \ NORT E-J ST }

B

= o

Advocate

Yerificatio

I, Sri Shashank Sethi, son of Anil Kumar, District Magistrate and District Collector,
North 24 Parganas, having my office at Barasat, North 24 Parganas do hereby
solemnly aflirm and verify that the contents of the statements made in the above

paragraphs of the affidavit are true and correct to the best of my knowledge and

wplkita, on this the day of January, 2026.

ATTESTED

i /e P s
Mola . No: 54787
D?-EI?M.MEE
Kb, < et Dagsiax
k |
Noni: 24 Parganas

06 JAN 2026

Advocate
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OFFICE OF THE

RS s Avrearranfiaina sy . BLOCK LAND & LAND REFORMSOFFICER

SRS, S8 TATAT RAJARHAT, NORTH 24PARGANAS
15""L'ﬂ""’l:'hlh'at:u rajarhat 1607@ gmail.com e-mall: bllrorajarhat1507 agmail.com
Memo no.1266 /BLLRO/RHT /2025 Date:11.12.2025
To

The Senlor Law Officer
Bidhannagar Municipal Corporation

Sir

Sub: Report regarding illegal filling of waterbody over Plot no. 2242
of Mouza- Gopalpur, JL no. 02

Ref: Memo no. 4880/1(12)/BMC/GS/2025 dt. 04.12.2025

&
Original Application No- 141/2025/EZ in connection with Anil Kumar Arya
Vs The State of West Bengal

In connection with the above mentioned subject and memo, a joint ficld enquiry is

conducted with Asst. Engineer and Surveyor of Bidhannagar Municipal Corporation and
concerned R.1. of this office on 28.11.2025 over the subject plot.

From this enquiry the following points are revealed.

1. As per LR ROR, it is found that LR plot no 2242 of Mouza - Gopalpur, J.L.-02 1s
classified as “Pukur” with area 0.30 acre.

2. From enquiry it is found that about 0.15 acres out of total 0.30 acres of land
remained as “Pukur” & the rest 0.15 acres land occupied by the raiyats by
constructing residential house and under construction building,

3, It is also to be mentioned that, the said rayats failed to produce any conversion
certificate for such conversion in this regard.

Enclo: As stated

Yours sincerely

NG
= - .}\':: ..UI}
Assistan wﬁifi;é"iz‘lér &
Block Land & Land R¢forms Officer

Rajarhaty,Nosth 2¢-Parganas''

Memo no.1266 /BLLRO/RHT/2025 Date: 11.12.2025

Copy forwarded Lo

1. The ADM&ED.L&L.R.O, N 24 Pgs for kind mformation.

i)
LA

s !
Assistant c’ﬁgﬁ;

Block Land & Land Reforms Officer

Rajarhaé; North 24 Pasganas
Ao, N 24 ey



To Date:-11.12,2075
The BLALR.O

Inthe rank of Aut. Dicector

Rajarhat, North 24 Parganas.

Sub: - Enquiry report regarding lilegal filling of pand of Mouza-Gopalpur, 1.1-02 over the plat
No-2242.0
Sir,
As per your kind chrection | undersigned have conducted a Nield enduiry with Asit. Engineer and Surveyor ol
Bidhannagar Municipal Corporation on 28 11 2025 above stated matter at Maouza:-Gopalpur, | L-02

The following detaits have been found during field enguiny:

L.  Land Schedule:
Mouza with LLro. | LR phol no Recorded Ransat Recorded T Classification
{As per RoR) Area [As per CLR)

'l

|

_— - i

i Kalipada 0.10 acre t
Ghosh sfo Lafiy
Mohan Ghosh

1}] Sunita Mondal
Wio 0.05 acre
Tarakrmath

Gopalpur, 1102 | 2242 L o 4 “PUKUR’

1ily Suthama Dey
sfo 0.05 acre
Soumendra

Lo Nath Dey

i} Late  Sumila
Ghosh  w/fo | 005 aere !
Kajal |

¥} Sumania Dey
sfa 005 acre
Soumendra

2 L

2. Altef enquiring and verifying the LR plot no-2242, it s come to know that appron 0.15 sere out of total 0.30 ates of
land Is physically found as "PUKUR" and Lhere are one tilked shaded residential house, one under construction
building which was made by Sunita Mondal. Sushania Dey & Sumanta Oey and a fully Turnished twe stoiisd
residential house of Kalipada Ghosh have been found In the rest of area (approx 0 15 acre) aver the alorasaid plot
o,

3 As per local information, the above said Raiyats Sunita Mondal, Sushanta Dey & Sumanta Dey are residing in a
tiled shaded house for 20 years and even Kalipada Ghosh is residing in a fully furnished two storied residential
heuse near about 15 years, .

4. Dureng tme of jot inspection, the above mentianed Raiars were asked regarding canvertion certficate, but
thary ¢ubd not produce any conversion certificate of atore said plat na.

Therefare this enguiry report including GPS (sgied images of the said plot has heen sent for fuvor of your

kind olnrmation snd perisal

lnﬁuﬂl:ﬂ%ﬂ“mm
NS ogged Iiagny
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TRANSLATED COPY
Govt Of West Bengal
Office of the Block Land &Land Refarms Officer

-==Plot Information..---
Dastrict- North 24 Parganas Block- Rajarhat (1507002
Mouza- Gopalpur JLLNo-2 P.5.- Rajarhat
Flat no.-2242 Classification- Pukur Area-0.30 acre
Sabek Plot No[RS).-2242
Khatiyan No Classification  Share of land  Area Details of Recorded tenant  Remarks
{Acre) flessee
735911 PUKUR 0.3333 0.1000 Kalipada Ghosh
5/0- Lalit Mohan Ghosh
Saang-Kalipark, Gopalpur
4959 FUKUR 0.1667 0.0500 Sunita Mondal
5/0-Taranath
Saang-Gopalpur, Udayachal,
North24 Pgs
4960 PUKUR 0.1666 0.0500 Susanta Dey
5/0 =Soumen Nath Dey
Saang- Gopalpur, Udayachal
4961 PUKUR 0.1668 0.0500 Sumita Ghosh
W/0- Kajol
Saang- 21 Raybahadur Road, Behala
4962 PUKUR 0.1667 0.0500 Sumanta Dey
S/0 Soumendra Dey
Saang- Gopalpur, Udayachal

1.0001 0.30

{*The share of the above mentloned Xhatan will be ascertained on the basie of area of the plot
mentioned against the Khatlan)

For office use only Pagelofl 08122025 05:41PM
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SITE PLAN OF R.S DAG NO -2242(p), AT MOUZA - ( il’}IP.-\I.PliR_
JLNO-02,RS NO-140,P.S - AIRPORT, DISI 24 PARGANAS

© (N).UNDER - RAJARHAT GOPALPUR MUNICIPALITY.

PURCHASED PLOT SHOWN IN RED BORDER
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¢ - J‘p% Alaasasiiaiet «--E:fﬁ? ‘w
i . #fpwaw TEETE % GOVERNMENT OF WEST BENGAL
. g - OFFICE OF THE
=% wfiraghin e sfyfaws Faq BLOCK LAND & LAND REFORMS OFFICER
ATHTALG, ETTBTITAT RAJARHAT, NORTH 24 PARGANAS

X-(Tiblirorajarhat 150 7@gmail.com e-mail: bllrorajarhat1507a gmail.com

el i R e L T et
s

glnma no. [2%1 /BL&LRO/RHT /2025 Date: | 6. (2, 2094
o 1 =

The Additional District Magistrate & oo, gal, Cryerior=—

District Land & Land Reforms Officer 4 (.,/;/ ;

North 24 Parganas, Barasat.

Sub: Report regarding illegal filling of waterbody over Plot no. 42 of Mouza-

Gopalpur, JL no. 02
Ref: Memo no. Law/[F-NGT/07/25)/ 7244/ DL&LRO(N)/2025
Sir,

In reference to above noted subject and memo, this is to inform you that a joint
inspection with Bidhan Nagar Municipal Corporation has already been conducted over
the subject land and report of the =aid enquiry is annexed for ready reference.(Annexure-
Al

A show cause notice u/s 4C(5) of WBLR Act,1955 has been issued to the offenders
vide this office memo no, IETBIE.L&L-E.GIE}{TIEQES dated: 15/12/25.[Annexurc-B)

Enclo: As stated

Yo sincerely
' o7 Xgﬂ, K\"g
” h’f’f} .fw“"j Assista i::}’tc‘t\:l:-&

Block Land & Land Reforms Officer

Kf‘&jﬂ('] ,[-.'r"ﬂ Rajarhat, North 24 Parganas
| N
ji:w! ﬂf.ﬂb t&!‘k‘l i ol Creclar

g e &
\‘ji‘kll 3 { E"':'I Giack Liutg & Land Rafanms Dlicer
- ' { ar Al 2
'L}t.é F’-"’I Rzarhat, hodh 21 PaIganas
ptl
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Government of West Bengal
Office of the Block Land & Land Reforms Officer,
ftajarhat, North 24 Pgs.

Aanid Komar Gluvhe trichafy of leagifads Cohosh -

Memo No. |2 5 IBL&ELRO/RITT 2025 Dite :15.12, 2025
To
1} Kalipada Ghosh
S0, = Lalit Mohan Ghosh
Gopalpur
2} Sunitn Mondal
WD, = Tarakanth
Gopalpur
J) Sushania Dey
S0, = Soumendra Nath ey
CGopalpur
4) Sumanta Dey
5/0. = Soumendra Dey
Gopalpur

Sub: Show Cause Notice u/s 4C(5) of WELR Act, 1955 in respect
ef unauthorized conversion of land

After receiving a complain from Bidhannagar Municipal Corporation vide Mcemo no.
4880/ 1(12}/BMC/GS /2025 dtd. 04.12.2025 & prima facie reporting (rom the joint
inspection of Revenue Inspector of the concerned G.1, alongwith Asst. Engineer and Survevor of
Bidhannagar Municipal Corporation, it appears that You are involved in committing offence to eficct
alteration in the character or mode of use of lend of some portivn of the below mentioned plot Plut

Mo, 2242, clnssied as *puliur’ with total

ilegal fGlling of water hody by constroctine residential house

over this ploi,

Hence, you are asked either to produce conversion certilicate issued from the competent authuority o

rian DM aere wder Monra- sopislpur, J,8. No-0F Ly

and pwider constrietion buildine

C—

1o stop the saud activity immediately and restored the said lond w its previous position within Seven

(07} days frem the date of receiving of this letter, otherwise actign will be taken against MOU ks per

law, \,'hg
S "
Block Land & FgadMefornks Officer,
Rajariat, NAT2d Parganas
= "_l Liaclar
Memo No, I",.!'"r"3 /BLELROVRHT/ 2025 Ty 3 8 Lernd e 4. Dade 15.12.2025
Cupy to : AL KO M Paranis

. The ADM.& DL.&EL.R.O., North 24 Parganas for information

2. The Senior Law Officer, Bidhanmagar Municipal Cofporation

Buenit « Mol o

l&.]9, 2e2r
on behdd 63 Cul .0
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Government of West Bengal
Office of the Block Land & Land Reforms Officer,
Rajarhat,North 24 pgs.

Memo No. 1321 /BLELRO/RHT/25

Date- 29.12.2025

To
The Additional District Magistrate&

District Land & Land Reforms Officer,
North 24 Parganas, Barasoat,

Sub :Reply against Show Cause Notice u/s 4C(5) of WBLR Act, 1955 In respect of unauthorized
conversion qf land of Plot No. 2242, Mouza = Gopalpur, J.L. -02

Sir,

Sending herewith the reply against Show Cause Notice u/s 4C(5) of WBLR Act, 1955 in
respect of unauthorized conversion of land of Plot No. 2242, Mouza - Gopalpur, l.L. -02 vide
this office Memo No. 1278/BLELRO/RHT/2025 ditd. — 15.12.2025 for your kind perusal and

consideration.
\\';\
Assista rector

Block Land & Land Reforms Officer
Rajarhat, quﬂ! 34 Parganas
&

Sl @aior

Clock Lond & Land Refarma COficar
Rajorhat, Neith 4 Pargacas
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Te, a
The Block Land & Land Revenue Officer (BL&LRO), L : p
Rajarhat Block, (5
North 24 Parganas -
AND

The Municipal Commissioner,
Bidhannagar Municipal Corporation,
Bidhannagar, Kothata

Reference : Memo No- a. 1278/8LALAD/RAHT /2025 Dated 15.12.2015
i Meamo No- 4830/1(12)/BMCIG 5/2025 dated 4.12.2025

Respected SirfMadam,

1 5mt. Bubu Ghoth wile of Lt. Sr Kalipada Ghaik residing at Udayachal, Tarak Boral Lane Sourav Ganguby
Avenue Rajarhat Gopalpur, North 24 Parganas Kolkata - 700136, do hereby moit respeetfully submit this
representation letter before your good office to bring o your kind notice certain facts regarding our long-
term residence and peaceful possession of our land /Property bearing Dag Number 2242 under Khatlyan
Numbaers 7391, measuring 3 total area of 0.1 Acre (6 katha).

My hutband Lt. Sri Kalipada Ghosh, deceased on 16.11.2022 (death certificate enclosed) has purchased
the said property in between the year 1981 & 1983, pnd since then we have been In continuous and
undisputed possession of the tame for maore than 40 years, with my family members.

In absence of my husband, s best known to me, prior 10 our purchase, our land was "DANGA™ lying on
the north side of the exlsting Pond, and this has been also clearly mentioned in our Reglitered deed at
the time of our purchase. Thereby neither my husband Lt. 5r Kalipada Ghosh nor any of my family
members have ever undertaken any artificial filling or earth-hilling activities on our whole property,

In addition to the above scenario, it will be pertinent 1o mention here that there was an Electrical Post
carrying 11KV hine on the center of our plot. Being a residential Property my huiband approached West
Bengal State Electricity Board Several times for shifting of the 11KV ne. On 15.05.2001 we have paid an
amount of Rs 39887/« (Thirty-Nine Thousand Eight Hundred Eighty-Seven Rupees) as enclosed with this
ketter in the name of my Husband against Quotation dated 28 9 2000 of Weit Bengal State Electricny
Board for Shifting of the 11KV post.
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Durryg Dwr ertce penod of residence, we have aiways been a law-abiding and respontible citizers, by
piyng o Procerty Taa from 1382 to present time and maintaining a peaceful poisession of our preperty
by corcs reiptony with all members of the community. We have never been lrnvoleed in any dnpute or
tori-Dwersy weth neighbours or other residents, and ne complaint of objection has ever been raised
M2, It D Fesdende oF posiesilon of our saig property and the same has alio been confiumed by 8 Mass
pettien dated 17.12.2025 by our respected neighbours, [As Encloted)

Lindes 1he above circumstances hope | am able 10 clarify the factual position regarding the lang -1t anding
recence and possession of our property and the natural character and history of the land in guestion. in
warw of 1the {acts stated hfl’!lﬂ-lb‘ﬂ", e h’l.ll'l'lbl‘.l pray 1hat WO 'Hd n'”'.{‘ may hlﬂlﬂ‘r take COgniTance
of thas representation and consider the same a3 credible evidence of our continuows peacelul residence
ipanning over four decades

Thanking You
Yours Faithfully

3ulu Slealy

Smit. Bulu Ghosh

wACGEL 27¢5)

Amit Kumar Ghosh (Elder Son)

Bnrr Ui oY O

Sumit Kurmar Ghosh [Younger Son)

Arpite AQhosk
Arpnta Ghosh [Daughter)

s Death Cortificate of Lt. 50 Kalipada Ghosh
= Registry Deed of Land Purchase

# Property Tax Payment Recelpt
= Payment Receipt of Wedt Bengal State Electricity Board for Shifting of the 11KV pot

« Copy of Mass petition dated 17.12 2025
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To,

The Munlcipal Commissioner,
Blghannagar Municipal Corporation,
Bidhannagar, Kalkata

AND

The Block Land & Land Revenue Officer (BLELRD),
Rajarhat Bhock,
North 24 Parganas

DATE: 17.12.2025

Subject: Mass Petition regarding long-term peaceful possession and residence of Lt. S Kalipada
Ghosh and his family members at Dag No. 2242, Khatiyan No. 739/1

Respected Sir/Madam,

We, the undersigned residents and [nhabitants of the locality/nelghbourhood, do hereby most
respectfully submit this mass petition cum representation letter before your good office to bring to
your kind notice certain facls regarding the long-term residence and peaceful possession of cerain
members of sur cammunity at the land bearing Dag Number 2242 under Khatiyan Numbers 739/1,

measuring 2 total area of 0.1 Acre (6 katha).
We wish to humbly bring Lo your kind notice that Lt. SriKalipada Ghosh, along with his family members,

- haye been residing condinuousty and peacefully at the above-mentioned praperty far the past 40 to

42 years approximately. He purchased the said property around the year 1581, and since then Lhey
have been in continugus and undisputed possession of the same.

Prior to their purchase, the erstwhile owners were residing on the said land, and the property has thus
been continuously occupled and inhabited for several decades even before the current owners
acquired it, Neither Lt. S+ Kalipada Ghosh nor any of thelr famlly members have ever undertaken any
artificial Ailling or earth-filling activities on their whole property,

During the entire period of their re sidence, the above-named persens and their families have
conducted themselves as lyw-abiding and responsible citizens, malntadning peaceful possession af the
property and cordial relations with all members of the community. They have never been imvohved in
any dispute or controversy with neighbours or other residents, and no gomplaint or objection has ewver
been raised against their residence or possession of the sald property.

the undersigned residents of Lhe same locality, being fully conversant with the facts and

g3, do hereby certify and confirm that Lt. Sri Kakpada Ghoth and his family members have
continuously at Dag No. 2242, Khativan No. 735/1 since 1981 without sny inlerruption,

We,
cifcurmstanc
been residing
petition is 1o formally place on record the factual position
regarding the long-standing residence and possession of the above-named persons and to clarify the
natural character and histery of the land in question. In view of the lacts stated hereinabove, we
humbly pray that your gaed office may kindly take cognizance of this representation and consider the
came a5 credible evidence of thelr continuous peacelul residence spanning over four decades.

The purpose of submitting this mais
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We Shl" remain ma-ierul for yours kind consideration of this repm-enlahm

: Thanhlngwu
" yours falthfully,
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Registered No. WB/SC-247 No. WB(Pars-1)2017/5AR-523

Gasette

Extraordinary
Published by Authority

PAUSA 5) TUESDAY, DECEMBER 26, 2017 [SAKA 1939

PART }—Orders and Notifications by the Goveror of West Bengal, the High Court, Government Treasury, e

GOYERNMENT OF WEST BENGAL
Department of Fisheries, Aquaculture, Aquatic Resources & Fishing Harbours,
LT. Buildiog (Tth & 8tk Floor)
31, GN. Block, Sector-¥, Sali Lake City, Kollata - 700 091

No. 1 748-Fish/C-V9R03/2017 Dated, Kolkata, the 20th July, 2017,
EOTIFICATION

In exercise of the pawer coaferred by clause (E) of section 2 of the West Bengal laland Fisheries Act, 1984 (West
Bengal Act XXV of 1984) as subsequently amended (hervinafier referred to as the sald Act), and in supersession of all
previous potifications in this regard, the Governor is hereby pleased 10 authorise the following suthorities 10 be the
competent suthoriry under the said Act:

(i) Municipal Commissioner / Commissioner / Executive Oflicer of Municipal Corporstion / Munlcipalities /
Notified ares authority within their respective jurisdictica.

fii) District Magistrate within their respective revenue districts except the municipal arcas mentioned above.

By order of the Gevernor,

SUNIL KR. GUPTA
Principal Secretory fo the Gowt. of Weat Bengal

— Published bry the Departzacant of Fusherscs, Aquaculture, Aquatie Resouroes & Fiahing Harbeurs, Weu Bengal and peissied at
Sarsrwaly Fress Lid (Goversment of Went Bengal Entorproe), K odat 700 054,
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 141/2025/EZ

Anil Kumar Arya
. Applicant
= Versus-
State of West Bengal

... Respondent(s)

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 8, THE DISTRICT

a—

MAGISTRATE, NORTH-24 PARGANAS

Filed by:

Mr. Rajib Roy
Advocate for the
State of W.B,
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